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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

CP-462/2002 in
OA-1743/1997

New Deiiii this the 28th day of October, 2002-

Huii'blt; Dr. A. Vedavalli, Meiubei" (J)
Hon'ble Sh. Govindan S. Tanipi, Meiuber(A)
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S/o Sh. J.N. Karniakar,
Office of Chief Engineer,
PWD Zone—II, Govt.
\£<ri/-\ T
I'iObJ JDllXXUXng ,

New Delhi—1.
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{thxuugh Sh. T.C. Aggax'wal, pr-uxy fux- Sh. Jog Singh,
Advocate)
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Ministry of Financej
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Eiriployjnent,
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Central Public Works Department,
Nirman Bhawan, New Delhi. Re spOiident 22
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Learned proxy counsel for petitioner's got

seeks perinission to withdraw this Gonteinpt Petition w'ith

liberty to file a fresh O.A. PeriHission granted,

kji 4:U£)/ Xiuuii la u-isiflissed as withdrawiiB The petitioner is
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:  3 in this C,P., ■ xygX XfcJ V clllSbtsa X'clX ofciu

accordance\. with law
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